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Coram : Hon'ble Mr. Peie Trivedd vice Chairman

Hon'ble Mre. PeHe Joshi

Judicial Hember
2271987

Heard learned advocate Mr.KeKe.S5hah for the appliccnte
ihe operation for spetina has taken place in October, 1986
=nd no ground has been made out to show that the orders
of transfer to Jabalpur have peen passed due tO mala-fide
on the part of suthorities who have issucd the ordcrle.

&

plicant has not been transferred on account of

any arpitrary ection cither. We therefore do not Iind
any cause hape been made out to admit the petition.

With this observation the application is dismissed
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Heard learned advocate Mr.Ke.KeShah for the applicant.

The operation for Retina has taken place in October,1986.
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and no ground has been made tiat the orders of transfer
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to Jabalpur have been paésed due to medical on the
part of authorities who have issued the order. The

applicant has not been transflerred on gﬁe account of g .,

arbitrary action either. We therefore do not f£ind Mg
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cause have been made]to admit the petitiocon. With

this observation the application is dismissed.,
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